The Constitution (One Hundred and Thirtieth Amendment) Bill, and Government of Union Territories

(Amendment) Bill, Jammu and Kashmir Reorganisation (Amendment) Bill, 2025
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SHRI ASADUDDIN OWAISI (HYDERABAD): Sir, | stand to oppose the introduction of the Jammu and
Kashmir Reorganisation (Amendment) Bill, 2025, the Government of Union Territories (Amendment)

Bill, 2025 and the Constitution (One Hundred and Thirtieth Amendment) Bill, 2025. ....(Interruptions)

Sir, this violates the principle of separation of powers, due process and undermines the right
of the people to elect a Government. ....(Interruptions) It gives Executive agencies a free run to
become judge, jury and executioner based on flimsy allegations and suspicions. ....(Interruptions)

Sir, it is only when an offence is proved beyond reasonable doubt, that you can leave the post and



the membership. ....(Interruptions) But here, on a mere accusation or allegation, the punishment of

losing one?s Ministerial post will follow. ....(Interruptions)

Sir, in parliamentary democracies, Chief Ministers and Ministers can only be removed through
two means. ....(Interruptions) The first is that the Prime Minister can recommend their removal and,
the second is when the Council of Ministers loses the confidence of the Legislature. ....(Interruptions)
Now, this Bill would empower the unelected Executive at bureaucracy to play the role of the

Legislature. ....(Interruptions)

Sir, it undermines representative parliamentary democracy. ....(Interruptions) This amendment
would leave the Minister and the Chief Minister at the mercy of the Executive agencies. ....
(Interruptions) The severity of the amendment is not only in the fact that one loses his position if he
is arrested, but even if he is detained. ....(Interruptions) That means, detention is an administrative
action and does not require an offence to be made. ....(Interruptions) The Chief Minister and

Ministers will not be accountable to the people. ....(Interruptions)

Sir, the hon. Home Minister read Article 74(1), which says that the Council of Ministers
headed by the Prime Minister | to aid and advise the President who shall, in exercise of his function,
act in accordance with such advice. ....(Interruptions) Now, this Bill clearly violates Article 74(1). ...

(Interruptions)

Sir, this reminds me of the 1933 when Gestapo was formed in Germany. ....(Interruptions)
This Government is hellbent on creating a police State. ....(Interruptions) This will be a death knell
and leash on elected Governments. ....(Interruptions) The Indian Constitution is being amended to

turn this country into a police State. ....(Interruptions)

Sir, the Home Minister promised in this House that provisions under Section 152 of the
Bharatiya Nyaya Sanhita (BNS) which are related to sedation would not be used. ....(Interruptions)
Sir, Sections 316 and 9 of the BNS, and Section 4 of the Prevention of Money-Laundering Act

(PMLA) can be used to destabilize an elected Government. ....(Interruptions)

That is why, | oppose the introduction of all these three Bills. ....(Interruptions) This is nothing
but creating a Gestapo to ensure that our democracy does not survive. ....(Interruptions) May | tell

the hon. Home Minister that despite his promise on Section 152 of the Bharatiya Nyaya Sanhita



(BNS), it has been used against a senior journalist Siddharth Varadarajan in Assam also. ....
(Interruptions) That is why | oppose the introduction of these three Bills, Sir. Thank you. ....

(Interruptions)

SHRI MANISH TEWARI (CHANDIGARH): Hon. Speaker, Sir, | rise to oppose the introduction of
these three Bills under Rules 72 (1) of the Rules of Procedure and Conduct of Business in the Lok
Sabha. ....(Interruptions) This Bill is squarely destructive of the basic structure of the Constitution. ....

(Interruptions)
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ATfed A&l fdar ST € | 2 (@99™) You are innocent until proven guilty. This Bill stands that
fundamental maxim of jurisprudence on its head. It makes an investigating officer the boss of the
Prime Minister of India. The second ground on which | have opposed this Bill is this. It violates
Article 21. ? (Interruptions) The due process clause, FIR, arrest, charge sheet, and even framing of
charge does not in any manner substantiate guilt. In fact, you plead not guilty only after charges are
framed against you. This Bill turns the fundamental jurisprudence of Article 21 on its head. The
ground number three is this. It distorts parliamentary democracy, which is again basic structure, by

displacing the will of the people. ? (Interruptions)
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instrumentalities of the State whose arbitrary conduct has been repeatedly frowned upon by the
Supreme Court. Finally, it throws all existing constitutional safeguards to the winds. ? (/nterruptions)
Collective responsibility, judicial review, no confidence motion, and disqualification on conviction, ?
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SHRI N. K. PREMACHANDRAN (KOLLAM): Hon. Speaker Sir, | strongly oppose the Bill, the
Constitution (One Hundred and Thirtieth Amendment) Bill as well as the other two Bills. | strongly

oppose them on four grounds.

The first ground is that the Bills have to be introduced according to the Rules of Procedure of
the House. The Bill is not circulated among the Members. ? (/Interruptions) Yesterday, we have
received a copy of the Bill and | would like to know from the hon. Minister what is the undue haste
and urgency in bringing such a Constitutional Amendment Bill. What is the emergent need of having
such a Bill? ? (Interruptions) That means the introduction of the Bill itself is lacking bonafides. ?
(Interruptions) The Bill is lacking in bonafides. ? (/nterruptions) That is why, | would like to say that
this is introduced with a malafide intention to destabilize the opposition ruled States in various parts

of the country. ? (Interruptions)
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SHRI N. K. PREMACHANDRAN : Sir, | agree with the hon. Minister but at the same time, Members
have the right to oppose the Bill at the time of introduction. This is the legitimate constitutional right

of each and every Member to oppose the Bill at the time of introduction of the Bill. ? (Interruptions)

*m10SHRI K. C. VENUGOPAL (ALAPPUZHA): Sir, | rise to oppose the introduction of the
Constitution (One Hundred and Thirtieth Amendment) Bill, 2025; the Government of Union
Territories (Amendment) Bill, 2025; and the Jammu and Kashmir Reorganisation (Amendment) Bill,

2025. ? (Interruptions)

These Bills are introduced to sabotage the federal system of this country. These Bills are
introduced to sabotage the basic principles of the Constitution of this country. The BJP people are
saying that this Bill will bring morality in politics. ? (/nterruptions) Can | ask a question to the hon.
Home Minister? When he was the Home Minister of Gujarat, he had been arrested. | would like to

know whether he brought morality at that point in time. ? (Interruptions)
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At this stage, Dr. Mohammad Jawed and some other hon. Members came and stood on the floor
near the Table.
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The Lok Sabha then adjourned till Fifteen of the Clock.

15.00 hrs

The Lok Sabha re-assembled at Fifteen of the Clock.
(Hon. Speaker in the Chair)
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At this stage, Shri Abhay Kumar Sinha, Sushri S. Jothimani, Sushri Mahua Moitra and some other
hon. Members came and stood on the floor near

the Table.



I STEE : AT 31T S ARE DI Xl DiT? AT TS H YD FATTY TABR HlT AT 872 HUT AT |
? (a9

AT 3TeET : 3MUHT IS ARIDT Sl Tl & | MUDT I DI oFdT < & & | I § 7ier IRgU | I
JMYDT feRIE AT &, T AN F HINTT | ITH IS v 81 &, oifchT o faRTer T g Rl IId 872

? (J99T)

AT 3ee : TAS H AT aTet DI foeT 31T 38T & | o | Afdedr iR Taesdr s+ 91ey | SHD

91 T aTTueh! g Refer 87
? (Ta9™)

A1 JTEFE : TE TRIDT S1ep 81 & | 7 TTUehT &1 IET & b 31T 3 ARIeh bl FER A |
? (Ta9™)

HFIRT STEE : A7 | 3N 37 O ATV | IRT 3MTYHT J&T aRIepT 872 3N S e &, FATET BT YT oty
| oY foeft 7 39 SR & HafeT @RIT 8T Y | 3 0 JITST bl TR 7 HiRT | A7 |

? (SA99T)

1T STER : 379 F 37TgeH AeR-20 oA BT 8 |

15.02 hrs

AT SETE : UH TEE :
2t RT &b AT BT SR FATE P aTel [T8TD BT G BT DT AT
ST &t 1Y 12
IR It 83T |

? (SIET)

I STEE : AT 3T SiT, 37 AT fIeRIeh T YR: AT DT |



2 (I
*m1578 HAY; TUT GEDIRCT FAt (3f AT AM8): A1 srerer Sit, H ferrep el QR:T1fUe e § |

*m 165 1T 3T8E ; 3MTgeH Hav-21.
THIE T :
2fcb Her IS & AT AT, 1963 BT 3R FNGT B dTet fI8Teh T gR:T=ATMUT
R 2T STTHICT T el ST 12
IR llghel 83T |

? (g9
I STEE 1 HH1 F3AT ST, 37 31T fTeyen T gR:RATIUe HIRT |
? (g9
*m1740 AT e : AT Sreger S, H f[q9ge Bl qR:wefud HRarg |
*m18HFHIT e : Mg FoR-22 |

THTER:
?fds S-peHR g STfRITRM, 2019 BT 1R WG B dTel [A8Te T gR:T=ATMUT
R T AN T bl ST |2
IR &It 83T |

? (F9T)
T STETE : JH1T AT SiT, 37 AT fATeRIeh T gR:RATIU BT |
? (F9gT)

*m 1947t ST 918 : A1 Srerer SfY, § fagge Bl QR:ETiUd HRaT g |

15.04 hrs




